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Development Scheme after 15th Census 

†1922. SHRIMATI MAYA SINGH: Will the Minister of PANCHAYATI RAJ be pleased to state: 

(a) whether 250 backward districts have been presently covered under B.R.G.F. and 
different development works are being done for their development under this scheme; 

(b) the details of development works being done in these districts under this scheme; and 

(c) whether on the basis of the data received from the 15th census, any proposal is being 
considered for taking concrete steps to cover more 'districts of the country under this scheme and 
develop them? 

THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO): (a) and (b) 
Yes, Sir. The District Plans received from various States indicate that the untied funds allocated to 
the districts are generally being used for filling infrastructure gaps in drinking water, connectivity, 
health, education, social sectors, electrification etc. The basket of works taken up includes 
construction of school buildings/classrooms, health sub centres, drinking water facilities, sanitation 
facilities, anganwadi building, panchayat building, irrigation tanks/channels, street lights, link roads, 
culverts, soil and water conservation resources etc. 

(c) No, Sir. 

Shortage of officers in CBI 

†1923. SHRI MEGHRAJ JAIN: 
  SHRI RAGHUNANDAN SHARMA: 
Will the PRIME MINISTER be pleased to state: 

(a) whether there is shortage of officers and employees in Central Bureau of Investigation; 

(b) if so, the reasons behind not filling up these posts so far; 

(c) whether Government is making any long-term plan to overcome the difficulties being 
faced during investigation due to these vacant posts; and 

(d) if so, the details thereof? 

†Original notice of the question was received in Hindi. 
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THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI V. NARAYANASAMY): (a) and (b) As against a sanctioned strength of 6565, the 
actual strength as on date in CBI is 5389. Out of 1176 vacancies, 720 are under deputation quota 
which are filled by officers of State Police Forces/Central Police Forces and other organizations of the 
Central and the State Governments. 

The reasons for these vacancies in the CBI are as under: 

(i) Some new posts have been created in 2010 and 2011 which are to be filled through 
UPSC/SSC. 

(ii) Unwillingness of some State Governments to spare officers for deputation. 

(iii) Unwillingness of officers of some States and some other organizations to join CBI on account 
of higher pay scale/ pay package in their own cadres/organizations. 

(iv) Time taken in recruiting officers under deputation quota in the ranks of Deputy Superintendent 
of Police/Additional Superintendent of Police/ Public Prosecutor and Senior Public 
Prosecutor. 

(v) Non availability of officers from the CPOs like BSF, CRPF, CISF, ITBP etc. on deputation as 
these organizations are expanding and are unable to spare officials for CBI. 

(c) and (d) Yes, Sir. The Government is taking long term and short term measures to fill up 
the vacant posts. As a long term measure, the Government is considering changes in the 
Recruitment Rules to reduce the deputation quota at various levels and increase the promotion quota 
and the direct recruitment quota whereby CBI would be able to recruit and promote its own officers. 
In the short term, the Government has approved contractual appointment of law officers, technical 
officers, pairvi officers and clerks to fill up vacant posts in CBI and diversion of posts from deputation 
quota to promotion quota at the level of Deputy Superintendent of Police. Since January, 2010, as 
many as 1643 posts have been filled up through promotion, recruitment, deputation and contractual 
appointments. 

Appointment of Chairman of NTPC 

1924. SHRI JAI PRAKASH NARAYAN SINGH: Will the PRIME MINISTER be pleased to state: 


